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cbarRe is called f"r in the allocations al-
ready effected. The remaining cases were 
either disposed nr left over for further !:I.'n-
sideration afler going into the fac'ual 
del,ils. 

Resignation by H.ad of lIindl Department. 
Deil,l University 

3SFO. SHRI BIBHUTI MISHRA: Will 
the Minisler of fDVeATION AND 
YOUTH SfRVICLS "e pleased to slate: 

(a) whet! er it is a fact t ~t Plof. 
Nagendra of Hindi Department. University 
of Delhi has resigned as Head of the 
DepartmeD! ; 

(b) whether it is also a fact that he was 
caulht temperioll with the award shlels of 
the examination; 

(e) if so ... ~. ' r University is contem-
plating allY r"llher action againlt him; 
and 

(d) if nOI, Ihe reasons Ihrrcfor ./ 

THE MINISTER OF EDUCATICN 
AND YOUl H SI:.RV!( ES lDR. V K. R. V. 
RAO) : I.B to (d). Prof. Nal.odra was the 
Chairman of Ihe Commillee for moderaling 
and final;5il.g the awards on d'.sertations ior 
the M. Lilt examination in Hindi, aod tbls 
Committee had commilled c.roain irrrgui.rI-
ties. The Vice-Chancellor appoinleo a com-
miller to inveati.ale the mailer. The findings 
and recommendations of tbe investig81inl 
comn';t:ee were made n~ o to Pwf 
a~ r ra "ho felt tbat the rigbt thinl for 

him was to resign from hiS positicn as Head 
of the Hindi Department. His ,e.ilnation 
bas been a"ceple.! by the Executive Council. 
He, howe'/er, c .• ntinues 'to be a Professor in 
the University. 

Aa i. customary in all cases where 
examinera have failed to observe the rules 
and regulations of the Universit)" the 
Executive Council of the University has de-
cided that the members of the concerned 
Moderating Committee are not to be appoint. 
ed as ellamiLers for lome time. 

Lelll,latlon Regarding Defectlon,ln 
Lealll_ture. 

3581. SHRI YAMUNA PRASAD 
MANDAL: 

DR. SUSHILA NAY All :' 

SHRI S. M. KRISHNA: 
SARI MRITYUNJAY 

PRASAD: 
SHRI ARJUN SINGH 

BHADORIA: 
SHRIN R.DEOGHARE; 

Will the Minister of HOME AFFAIRS 
be plu~  to state: 

(a) whether Government have since con-
sidered the recommendd linns made by ;he 
Committee on DefectiOn< ; 

tb) if so, whether Govornmenf propose 
to introduce legislation in Pdrliament in tte 
currenl Session of Lok Sabha ; and 

(C) if DOl, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, AND 
MINISTER OF STATE. D ~ 

OF ELECTRONICS AND SCFlNTlFIC 
AND INDUSTRIAL RESEARCH (SHRI 
K. C PANT): (a) Yes. Sir. 

(b) Yes, Sir. II IS proposed 10 is~ 88 

the legislative prorosals with leaders of the 
opposition rarlies in Parliament. before the 
Blils are actually introduced. 

(c) Does not arise. 

Advice of Attorney-Gearrallo Bibar 
Government Regarding (;bargel 

aplnst Former Mlniste,. 

3582. SHRI D. N. PATODlA: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether It is a fact that the Attorney-
General has advised the Government of 
Bihar not to initiate leaal proceedintls Rgainst 
the former Congress Ministers on tbe basis 
of Alyyar CommIssion report ; 

(b) what was the occasion for the State 
Government to seek the Centre's advice ; 

(c) whetber the State Government have 
acted upon tbe advice ; and 

(d) whether Government would place 
on tbe Table of the House a copy of the 
Attomey-Geocral's _"vice to ,he Bihar 
Goveroment ? 

THE PRIME MINISTER. MINISTER 
OF ATOMIC ENERGY. MINISTER OF 
HOME AFFAIR.t; AND MINISTER OF 
PLANNING (SHRIMATI INDIRA 




